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Neu Delhis this the 13th da¥ of Decenber, 1995 i\

HON *BLE MR, Se Re ADIGE, VICE CHAT A" AN ( R) o

HON 'BL E MRS L AKSHAT SUMMIN ATHIN,AE18 er(d)

prem Singhy

Ingpactor No, o1/ 32,
pel hi Police,

A"II. 144, Secto p \', Rhini, B
alhi .85. 00000 R'Jplicd\tﬁ

(By adwo cates shri K;B +SeRajen )

Ygrsus R

The State of Delhi,
through the mmi ssioner of Policsay
Headquarters

NSO Building,
Indrep rasta Estate,

;._._‘._..\XZ;-}\,__J;L__, et e -

New Delhi -2 ) , TEEX R8$°ndmt3"
(By adwcates Shri anil singhal)
0 RD;R‘U RaL) :

HON 'BL Ea MR, Se R,QDIGQ. VI CE CHal A7 QN‘ A) s

ﬂpplicant impugns the oi sciplinary authority ®s
order dated 9.11.92 (Annexure-M) and ppell ste Authorityé

order dated 8,8,94 (-Annexure-vﬁi’).

2. pplicant was prbceeded ggatnst departmentally
on the charge that on 312.950, be, Uhile po sted at

IGI aimwort , as Ingpecton went to Teminal II of
that aimport, in plain clothes, accompanied by two -
passengers who were knoun to him for their clearance

Immigration
from airlines as well ag/ counters. The passengers wanted

1

to go by Lufthensa Flight No,L.H.761 bound for Frank=-
Furt on tha'autho ity of fo tgve'd passport i ssued by
AFRA Jullandar in the ngnesbt’ Mahinder s‘ingh and
Gurtek Singh, Ouring the course of verification of

travel documents of the passengers in AFRRAD OFffice,
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found with those
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@plicanti'.s f{dentity card was ol sO
mcuﬂents but the qaplicant aslong with poth the
p assengers sl ipp ed awsy from the alrlines counter
leaving pehind all the travel d cumsntss on further
enquiry and search, the smplicant was found p resent
in the Degp arture L‘e?t ying of IGI Aimo rt and was
brought to 'A“F.RRJ 0ffice uhere he Lsrallegled -t hrave
adni tted befo re Shri Shyam h;l singh, AFRY that

both the above passengars(_intendad to go to Frankfurt

wara known to him nd their travel documants ue:e alsa
fo thd;2
3 The Bhquity Officer in his findings held the

chame analnst gplicant as proved ahd a opy of the
sgm@ was fumished ® him to submit his rep rasen tations

3
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Won receipt of mplicdﬂtbs rep rasen tation, the
Disciplinary Autho lty by impugned order dated'9§11.92

impo sed penal ty of reduction in rank f rom the post

of Inpector to that of sub=-Ingpactor for a period of
five years. The spplicant who had bean under sugp ension
following the above incident was treinstated in servi ce

with reduction in rank.

4, The sppsllate athordty vide order dated 848,94
substi tuted the afo rasald punistment into withholding '
of tuwo future increments for a period of tu years

with pemm gnent affacts

S, we have haeard mplicant'’s munsel Shri KBS

Rajan and reaaondents‘ ounsal shri anil singhal.

6. The Main ground taken by shri Rajan is that
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shri Y. S Dadualy, SIC, who signed the impugned order
doted 9.11,92 as AddlSC P was not holding the eforesaid |

post on that date end hence he could not have imposed

1

the aforeseld penalty . In this onnection he reol ied
upon resgpondents’ order dated 16412592 p romo ting
shrl Dadwsl to the rank of DIG as addl. C P(Operation)
and contended that prior to' that date i, @ 1681292
shri Daduwal DIG had no autho riﬁy to issue such an
order. On the othar hand, shri singhel has invited

our attention to the respondents’ order dated 457,92

relieving shri Dadualy OC P to take over ont ransfer as l
addlF C P, Shri singhal stated that pursuant to aforesald
order, shri Oaduwal took over as Addl, OP and he slgned

the aforesald impugned order dated 9,11792 and the

sqne oould not be esld to be lack of comp etence. He
relied won Section 136 Delhi Polics act and Rule 9 of
Dal hi Pol‘“ice (General onditions of services) Rul es.

7. 'In the light of the aforesald 1e0el provisions
ralied won by shri singhal, we are unable to hold that
shri Dadwal was not competent to i ssue the afo ressid
fmp ugned Drde;.‘ dated 9.11.92, and other grounds t=ken
in the pleadings also @ not warrant any interference in

the matterd Tha On is therefore disnisseds No mstse

( MRS, LAKSHMI SWAMIN A TH AN ) | Se R.m
meBer(d ) | \ncs CHalmAN(A).
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